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time of ·going to put the question, like 
jack-in-the-box, Shri Mathur gets UP. 

Mr. Speaker: Order, order. That is 
very objectionable. 

Shri P. K. Deo: . . . .and says that 
it should not be allowed. 

Mr. Speaker: I would not allow thut 
expression. Would he kindly with-
draw it? 
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Shrl Barish Cballdra Mathur: I do 
not mind it, if it givel satisfaction to 
my Hon'ble friend. 

Mr. Speaker: No, I cannot permit it. 

Shri P. K. Deo: Sir, I beg to with-
draw those words. I think it i8 quite 
parliamentary. He asked me to put 
some questions. I was going to ask 
the question. I do not challen,e the 
interpreta tion of the rule Or the 
Speaker's or Chair's specific powers in 
that regard. I was going to bow to 
the ruling and put the question. In 
the mean time, there was an interrupw 
tion and ultimately the Deputy-
Speaker did not allow me to put the 
question. Under these circumstances, 
thert~ was no other alternative for 
III<O but to stage a walk out. 

Some hOD. Members ,ose-
Mr. Speaker: I would not allow 

further debate on that . . . (Interrup-
tions). 

13 brS, 

Shrl Suretldranath Dwlvedy: Why 
was a copy not made available to you? 

Mr. Speaker: In regard to that allo, 
I would tell the miniders that they 
should be careful in seeing that an 
advance copy should be sent to the 
Chair, whenever a .tatement I. made. 
Ordinarily 1 am supplied with a copy. 
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but this time it was not supplied to 
me. 

Shrl Surendranath Dwlved,: That 
is my point. The rule has been violat-
ed so far as the Chair is concerned. . . 
(Interruption) . 
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Shrl Bari Vishnu Kamath: By your 
leave, Sir, rule 380 dealing with the 
maUer of expunctions says that only 
words which are either unparlia-
mentary, defamatory, indecent or un-
dignified can be expunged; so it does 
not fall within the ambit of this rull> 
at all. 

Mr. Speaker: Again I have to resort 
to those powe .. that I have got. 

1S.1l brS, 

APPROPRIATION BILL, 1966· 

Tbe Deput, Minister ID the MbUt-
try 01 Finance (Shrl L. N, Mlohra): 
Sir, on behalf ot Shri Sachindra 
Chaudhuri, I beg to move for leave 
to introduce a Bill to authorise pay-
ment and appropriation of certain 
furth"r sums from and out of the 
Consolidated Fund of India tor the 
services of the financial year 1965-116. 

Mr. ,Speaker: The question is: 
"That leave be granted to 

introduce a Bill to Buthorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India tor 
the services of the financial year 
1965-66." 

The motion \DIU adopted. 
------------ - -------
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Shri L. N. Misbra: Sir, I introduce· 
the Bill. 

Sir, on behalf nf Shri Sachindra 
Chaudhuri, I beg to move:' 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out ot the 
Conailidated Fund of India for 
the services of the financial year 
11185-66, be taken into considera-
tion." 

Mr. Speaker: The question U! .. 

Shrt liar! Vishnu Kamath (Hoshan-
.gabad): On a point of order, Sir, 
.under rule 76. 

ShrI D. C. Sharma (Gurdaspur): He 
-did not raise the point of order yes-
terday when the statement was made. 

ShrI Hari Vishnu Kamath: It is not 
·on the statement; he is sleeping. Rule 
76 says:-

"No motion that a Bill be taken 
into consideration Or be passed 
shall be made by any member 
other than the member in charge 
of the Bill". 

According to the Order Paper, Shrl 
Sachindra ChaudOuri, the senior 
Minister, is in charge of the Bill and 
not Shri L. N. Mishr •. 

Shri Ran .. (Chittoor): We do not 
-even know when he was shifted. 

Shri lIart Vishnu Kamath: It says 
further:-

"no motion that a Bill be 
referred to a Select Committee .. 

or n Joint Committee"-

. il is not rele"ant here-

"with the C'Qncurrence of the 
Councll"-

.thc-se are not relevant-

"Provided that if the member 
in charge of a Bill is unable. for 

reasons which the Speaker con-
siders adcquate"-

those reasons should be stated here; 
we dO not know whether he has had 
the courtesy of even writing to you. 

Shrt L. N. Mlshra: He is in the 
other House. 

8hrt Hart Vishnu Kamat.h: Sit down. 
The Speaker is in charge. Why 
should he butt in like this? I am 
addreSSing my remarks 10 you, Sir. 

Mr. Speaker: There ougal to be 
certain courtesies extended from both 
sides. This should not happen. ThJs 
does not look nice. 

SM Bart Viahau Kamath: "Sit 
down" is courteous. All right; I will 
say, "Please sit down", if that Is 
courtesty enough. The Member In 
charge of tne Bill, the senior Minister, 
If he Is unable for reasons which I.he 
Speaker considers adequate-we dO 
not know at all; we are in the dark; 
absolutely Cimmerian darkness we 
are enveloped in-and we will be 
very muc'h grateful if you, ensconced 
in that high Chair under the luminous 
Dharma Chakra, throw some light an 
this matter as to whether he has 
written to you, what the reasons arc. 
why he Is unable to be preaent in the 
Hou.<e, and whether those reasons are 
adequate; otherwise, the Deputy 
Minister has no locus standi with 
regard to this Bill; he is not in charge 
of u"" Bill. 

Shri L. N. Mlshra: The General 
Discussion on the Budget is gOing on 
in the Rajya Sabha and the Miruster 
as I am told is in the Rajya Sabha. 

Mr. Speaker: Even under those 
ei1'C1lmstanees he could just have sent 
a word to me that he is occupied there 
and so-end-so will move it, because it 
Is laid down here. 

Shrl Barl Vlshna Kamath: You 
righUy asked me to be courteous and 
all that. Even the Minister is not 

----.----------------------------
°Introduced!moved with the recom mendation of the President. 
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courteous to you. How do they 
expect us to be courteous? 

8hri L. N. Ml8IIra: I will convey it 
-So him. 

Mr. Speaker: The question is: 

"That the Bill (0 authorise pay· 
ment and appropriation of certain 
furt>her sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1965·66. be taken inlo considera· 
lion:' 

The motion WIU adopted. 

Shri L. N. Mishra: Sir, I move: 

''Thai the Bill be passed." 

Mr. Speaker: No. first the clauses. 
'The question is: 

"That clauses I, 2, 3, the Sche-
dule, the Enactinl Formula and 
the Title .tand part of the Bill" 

Shri Harl Vishnu Kama&b: But he 
has already moved the motion that 
the Bill be passed. That should be 
I'xpunged. He is ilnoranL 

Sbrj U. M. TrivecIJ (Mandaaur): 
On a point of order, Sir, just for the 
legality of it. I am sorry to ralae it. 

Mr. Speaker: If we interrupt in 
this way 

Sbrl U. M. TrIvedI: I am not going 
to obstruct you even for a minute. 
The on ly question is that the Minis-
ter movl'd a motion that the Bill be 
passed. ! ( should be expunged; th.t 
sholl I d go out of tht' rer-ord. 

Mr. Speaker: It was not placed 
before the House at all. 

Sbrl V. M. TrIVedi: But he said it. 
Mr. Speaker: Wholever he mi8'ht 

8&7. The qUl'stion is: 

-rhat ('louses I, 2, 3, the Sehe-
duJe, the Enacting FonnuJa and 
the Title stand part of the Bill." 

.,.he motion was adOPted. 

CIa ... es I, 2, 3, the Schedule, the 
Enacting Formula and the Title w-

added to the Bill. 
Sbrl L. N. MIsbra: Sir, I move: 

"That the Bill be passed." 

Sbrl Barl Vlsbau Kamath: On " 
point of clarification only, Sir, be-
cause this Bill i. being passed today, 
though not quite in consonance with 
the relevant rule; but the practice 
has grown here and under your in-
herent powers you might allow this 
to be done. I only ask on a point of 
clarification as to the point I ral.ed 
yesterday with regard to the De-
mands for Grants on account, 011 
account of the Ministry . . (Interrup-
tion). It is not on Vote-an-Account; 
I am sorry. 

Mr. Speaker: The questions is: 

'That the Bill be passed," 

The motion was adopted. 

13.07 hrS. 

DEMANDS FOR GRANTS (RAIL· 
WAYS 1966-67 

AND 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS) 1965-66-

contd. 

Mr. Speaker: The House will now 
take up further discuuion and vot-
ing on the Demands for Grants in 
respect of the Budget (Railways) 
for 1966-67 and Supplementary De-
mands for Grants in respect of the 
Budget (Rail ways) for 1965·66. 8hri 
Shankar Alva may continu.. hu. 
speech. 

Sbri U. M. TrIvedi (Mandsaur): 
Sir, before that, may I seek your 
leave that I may be allowed to move 
my cut motions becaUSe yesterday I 
was not present? 

Mr. S~er: He might live w. 
list; I will allow him. 




